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CIRCULAR

Sub: Appeals in CESTAT against Commissioner's (Appeals) Order­
Quantum of pre-deposit - compliance of Larger Bench Order - reg.

In terms of Larger Bench order dated 20104/2017(Copy enclosed), appellants, for

preferring appeal against Commissioner's (Appeals) order, are required to deposit separately

10% of the amount of the duty confirmed/penalty imposed over and above the amount

deposited before Commissioner (Appeals).

All concerned are directed to ensure strict compliance of the said Order.

n ~yorder

~}v~
(A. Mohan Kumar) !.V)J-<,

Registrar.

Capyto:

1.SFS to Hon'ble PresidentiSPSIPA to Hon'ble MemberslPA to Hon'ble Registrar /Oeputy
Reglstrar/Asstt. Reqistrar/Technlcal Officer/CESfAT/ Delhi/Mumbal' Chennai/ Kolkatal
Ahmedabad/Hyderabad/Chandigarh/ Allahabad/Banglore/CDR Office/Bar Association of All
Benches/Notice Board/Office CopyNVebsite.

2. M/s Centax Publication Pvt. Ltd.lCompany Law Institute of India Pvt Ltd'/Oirector
PublicationslLAVVCRUXAdvisors Pvt. Ltd'/Mark Professional Services Pvt. Ltjd'/MS Knowledge
ProcessingPvt. Ltd.ITIOL Pvt. Ltd.ITaxmann Allied Service Pvt. Ltd.lThe ICFAI Society-with the
request to give wide publicity.


